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IN THe GENTRAL ADMINLSTRATIVE IRIBUNAL,& ALLAHABAL

W+ * #

Allahabad : ilsted this  Sth cay Oof .ecember, 1998

Uriginal Application No 371 of 1994
P W ;

Hontple i

1. Smt, ﬂWawﬂﬁ?h 3
wife of Late sonu Lal singh,

2, shri Udai Pratap singh
s/o Late Shri sonu Lal singh,

Botn ®/o Houge NO, ih65/515=4, Lahartara,
dstrict-varanasi,

(sri Anand Kumar, Advocate)
e o o © Applicants
versus
1, Union of lngdia through General MaNager
Northern Railway, Barocaa House,
New welhi,
2, iivigional Rallway Manager,
Northern Rallway,
Allahabad,
(sri v.K., woel, Advocate)

o SIS ,Respondents

The prayer of the applicantin this VA filed unger
section ]9 of the Administrative Iripunals Act, 1985, is
to girect the respongents to app@int applicadt No, 2 sri
Udal Pratap singh on compassionate ground in place of

his deceased brother Late sanjay Kumar Singn vhandel,

2. Iin prief the facts of the case as stated by the
applicauts are that the applicant no,} is the mother

and the applicant no,2 is the younger brother of the
deceased employee, It is stated tnat sri s>ahjay Kumar siigh
was appointed as Assistaut Electric river in the morthern

Railway, Tundla and died on duty on 1=-6.1989, After the

death of the ceceased Sri Sahjay Kumar singh, the father of
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the deceased Sri Sompal Singh approached to the authority
for the appointment of applicent Ro,2 sri Udal Pratap Singh

y on compassionate ground and he again submitted a represent.
ation dated 30-10-1989 through proper channel. It is
stated that sri Sompal singh, the father of the deceased
also died on 1-1-1990, Ihe applicant no,ji also submi tted
representations to the respongents again and again for the
appointment of ori Udal Fratap singh, the prother of the
deceased but with no results, it is submitieq that sri
Sanjay Kums® Singh Chandel was ummarried and was looking
after the family i,e, the old father and the old mother
as well asyounger brother sri Udal Pratap singh, The
applicant Mo,z is still uhmarried and unemployed atd has
passed High school Examination afd there is No one else
to support the pgor widow except the applicant mo,2
sri Udal Pratap singh, Applicant no,}, the mother of the
deceased also suffers from throat cancer ana she is on
geath beq, The applicant has no other source of livelihood
and is facing starvation, It is also stated that the
case of the applicant no,z was rejected on the ground
that there is no provision for appointment on compassionate
groungs for the protner, is arbitrary, It is, therefore,
requested that respongents pe airected to consider the
case of the applicant no,2 for consiaeration of appointment

on compassionate ground,

% A counter was filed, In the counter it was stated
by the responuents that Sri SaRjay Kumer was run over and
/}l/\‘ygﬂ}z;< was killed when he was off duty, It is further submitted
’ / — ———that on enquiry it was found that sri sanjay Kumar Singh
Chaitdel was a Bachezlor and there was no provision of
appointment on compassionate ground of brother of a Bachelor

employee, The respresentation of smt. vidya ievi singh

was duly replied by the respondents and since the appointment
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of the gpplicgnt no,2 being the brother of the dece sed
cannot pe considered as per rules on compassionated hence
her represenisztion was replied accordingly vige letter
dated 20-3-1990. It is further submitted that appointment
of the applicant ori Udasi Fratap singh is not covered
ufger the rules, Therefore, the applicgnt is not entitled
Lo any relief sought for and in this way the respondents

have requestea to dismiss this UA with costs,

4, A rejoinger affidavit has also peen filed reiterating
the facts stated in the U, A,
2, Heard learned counsel for the applicgnt ang learneg

lawyer for the respongents and perused the record carefully,

8., it is submitteqd -by - the learned counsel for the
fapplicant is the
applicant that ‘thelyounger protiher of the decegsed ori
SaNjay Kumar singh Chandel sng according to circular
issued by the Hailway Board, the cependents of the
décegsed are entitlieg to appointment on cOmpassionate
ground, He has referred to the Rallway Board Gircul ar
No, E(NG) lI/gg/ﬁc.l/Eolicy dt.4,9,1996 and contended that
this circulg als© provdes for consigeraticn of appointment
of cepeildents of nzilway employees gying as Bachelor,
6. Un the ohther hand, lesrneg lawyer for the respongents
has submitted that ori Udai Pratap singh, is the brother
of the deceased anag heis major, Therefore, he cannot pe
sald to be a dependent of the geceszsed in aly way and the
claim of the applicant no, 2, therefore, rightly rejecteqd

'\M by therespongents,

7. 1 gave thoughtful consigeration to the rival contentions

of both the pérties alNd perused the whole record Carefully,

8. 1Ihe applicant in this ©A has tried to establish that he

was aeépendent ypon the deceased in hig life time, The
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applicant has alrezdy reached the age of majority and no

v indigent circumstances could be established by the applicznts
in this VA, Iherefore, the circular daded 4-9-1996 is of no
avail to the applicant, The case of the applicant is maihly
based on the facts that the respongents have rejected his
claim arbitrarily, without any justification whereas the
responcents have submitted that there is no provision for
appoiniment on compassionate ground in czse of the applicant,
The applicsnt has failed to make out afty case in his favour
for consideration ¢f his appointment on compassionate

groufd,

8, Therefore, this UA is dismissed with no orders as to

costs,

Member—(J) <.g“ ﬂﬁﬁf




